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The House reassembled after lunch at 
forty-eight minutes past two of the clock. 

Mr.  Deputy  Chairman   in   the   Chair. 

THE DELHI MUNICIPAL     CORPORA-
TION (AMENDMENT) BILL, 1974 

MR. DEPUTY CHAIRMAN : Now, we 
shall take up the Delhi Municipal Corporation 
(Amendment) Bill, 1974, for consideration.    
Yes, Mr. Mohsin. 

MR. DEPUTY CHAIRMAN   :   1    have d  
Mr. Mohsin to move the Bill. 

SHRI LAL K. ADVANI : Sir, 1 am on a 
point of order. 

MR. DEPUTY CHAIRMAN : Do you 
want to raise the point of order about the Bill 
? 

SHRI LAL K. ADVANI : Sir, may I 
dtaw^your attention [o rule 64 of the Rules of 
Procedure? It says that a Bill involving 
expenditure shall be accompanied by a 
financial memorandum which shall invite 
particular attention to the clauses involving 
expenditure and shall also give an estimate of 
the recurring and non-recurring expenditure 
involved in case top Bill is passed into law. 

Now, Sir, the hon. Minister proposes to 
move a motion for discussing the Delhi 
Municipal Corporation (Amendment) Bill. 
1974. I have gone through it and I find that 
even though there is the Statement uf Objects 
and Reasons appended to it and even though 
the memorandum regarding delegated 
legislation is appended to it, theix is no 
financial memorandum attached    to 

it Sir, I would like to noint out that 'his 
Bill involves the creation of a new statu 
tory post, namely, that of Director of 
Municipal Elections. This Bill also pro 
vides that the Municipal Corporation of 
Delhi will have to prepare separate etec- 
1 rolls of its own instead of using the 
ting ones which are framed by the Elec 
tion Commission and which are used for the 
I.ok Sabha and Metropolitan Council elec 
tions ':' al Corporation of Delhi 
does not want to proceed on the basis of 
the existing rolls. This involves an expen 
diture of lakhs of rupees. 

SHRI   MAHAVIR  TYAGI   (Uttar Pra-:   1 
-. there any difference in Qualifications? 

SHRI LAI   K. ADVANI : I have to   go into 
the merits of the case.    It is wrong. I  be 
done?   The decision is motivated. 

1 demand that these are items which involve 
expenditure and yet the House is not told what 
the expenditure involved is. Un-me, the Bill 
cannot    be cont'd.    On   this   there  have   
been   clear rulings in our legislatures    that    
unless a ncial   memorandum   is   provided.      
the discussion cannot take place. 

SHRI MAHAVIR TYAGI : I think ihe 
consideration may be postponed, Sir. 

THE DEPUTY MINISTER IN THE MI-
NISTRY OF HOME AFFAIRS (SHRI F. H. 
MOHSIN) : Sir, this Bill, of course, does not 
put any burden on the Consolidated Fund of 
India as the additional expenditure on account 
of setting up a separate election machinery to 
conduct the municipal elections and 
preparation and maintenance of separate 
electoral rolls for municipal wards as 
provided in the Bill will be met from the 
municipal funds as provided in section 105 of 
the Delhi Municipal Corporation Act. 

SHRI MAHAVIR TYAGI   :  Is it    not 
extravagance? 

MR. DEPUTY CHAIRMAN : That Is a 
separate matter. 

SHRI F. H. MOHSIN : That is a different 
matter altogether.   I  am only reply- 

SHRI LAL K. ADVANI  (Delhi)   :  On a 
point of order, Sir. 
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ing to the point raised by Mr. Aclvani. Sir, as 
the Central Government does not eive any 
general grant-in-aid or subvention to tile 
Municipal Corporation of Delhi, no 
expenditure from the Consolidated Fund of 
India is involved in this case. Hence there is 
no necessity... 

MR. DEPUTY CHAIRMAN : I think it is 
all right. 

SHRI LAL K. ADVANI : Is it all right?   I  
would lite you to consider    it. 

MR. DEPUTY CHAIRMAN : I have heard 
your argument. 

SHRI LAL K. ADVANI : I would like ycu 
to consider the point on legal aspects. It is 
going to be a convention. Is it a ltip.se on the 
part of the Government that  . . 

MR. DEPUTY CHAIRMAN : It is all 
right, Mr. Minister, yau may move tht Bill. 

SHRI F. H. MOHS1N : Sir, I beg to move: 
"That  the  Bill  further to  amend  the 

Delhi  Municipal  Corporation  Act,   1957 
be taken into consideration." 
Sir, as the hon'ble Members are aware, the 

last elections to the Municipal Corpo-r.iiion 
of Delhi were held in May, 1971 and the term 
of the office of the present Councilors will 
expire in May next year. According to the 
existing provisions of tli.; law, upon the 
completion of each census, the number of 
Councillors in the Corporation is to be 
determined subject to the maximum of one 
hundred, on the scale o" one Councillor for 
not more than 20,000 of the population. As 
the population of the areas falling within the 
jurisdiction ot the Corporation has gone up to 
37.07 lakhs, it is no longer possible to stick to 
the criterion of one Councillor for every 
20,000 ot population. With a view, therefore, 
to obtain uniformity in the representation on 
the basis of population in the various wards, it 
is proposed to amend the Act, so as to provide 
that as far as practicable, the population of 
each ward shall be the same. 
Further, Sir, the Act provides that the 
Parliamentary electoral roll relating to the 
a comprised within a particular    ward 
should  be  adopted  for  purposes  of  elec- 

tions to the Municipal Corporation. The 
present electoral roll has been drawn up with 
1st January, 1971 as the reference date and 
this roll will be totally out of date by the time 
the next elections take place. It is not possible 
for the Election Commission to undertake 
revision of the Parliamentary electoral rolls, 
specially for the purpose of the conduct of the 
municipal elections. The Election 
Commission have no doubt since ordered 
preparation of electoral rolls for the next 
Parliamentary elec tions with reference date 
as 1st January, 1975 but as the hon. Members 
are aware, the Parliamentary elections are 
normally held every five years while the 
municipal elections are held every four years 
and are thus not co-terminus. It has, therefore, 
become necessary to unlink this provision 
from the Parliamentary electoral roll by 
l i k i n g  power to have a separate roll for 
election to the Corporation. The responsibility 
for the conduct of elections to the Corporation 
as well at present vests in the Commissioner 
of the Corporation. It will be of great 
advantage if this responsibility and also the 
task of preparing and revising the electoral 
rolls for the Municipal Corporation elections 
from time to time, <s vested in an officer to 
be designated as tb» Director of Municipal 
Elections. Clauses 5 and 6 of the Bill seek to 
achieve these objectives. 

Sir, apart from this consequent upon ike 
revision of scales of pay of certain^osts in the 
Corporation as a result of the Third Pay 
Commission's recommendations and 
Sivasankar Committee's report a large number 
of posts which were not intended to te nlaccd 
within the consultation range of the Union 
Public Service Commission for purposes of 
their creation and making appointments 
thereto, would come within the Commission's 
purview and increase the work of the 
Commission. This would also result in the 
curtailment of the powets of the Municipal 
Corporation in these respects. Opportunity is 
therefore being taken to amend the Act 
suitably in respect of these matters also. 

S/r, I Commend this Bill for the acceptance 
of the  House. 

The question was proposed. 



141    Delhi Municipal Corporation [11 NOV.  1975] (Amdt.) Bill, 1974    142 

 



143   Delhi Municipal Corporation (RAJYA SABHA] (Amdt.) Bill, 1974    144 

 



145   Delhi Municipal Corporation      [11 NOV. 1974] (Amdt.) Bill, 1974   146 

 



147   Delhi Municipal Corporation     [RAJYA SABHA] (Amdr.) Bill, 1974   148 

 



149   Delhi Municipal Corporation [11 NOV. 1974] (Amdt.) Bill, 1974    150  

 
This is an instance of deliberate    mis-

leading of the House    ^r TTT | 

"The next general elections to the 
Municipal Corporation of Delhi are due 
early in May 1975. It will be necessary to 
revise the electoral roll before then. The 
Election Commission will, in the normal 
course, be taking up the revision of the 
electoral roll of the pralia-mentary 
constituencies only during 1975. in 
preparation for the next General elections 
to the Lok Sabha. It will not be possible for 
the Election Commission..." 

Mind you, this is the  basis of the whole Bill. 

"to undertake the revision o£ the elec-
toral roll specially for the purpose of the 
conduct of the elections to the Municipal 
Corporation of Delhi." 
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In my introductory speech, 1 have stated all 

these things. 

 

This is what the Election Commission 
s.iys. So on this basis at least, it has no 
relevance. 

 

SHRI F. H. MOHSIN : To put the ie-coid 
straight, I have already stated that the 
Election Commission have no doubt since 
ordered preparation of electoral rolls for the 
next Parliamentary elections with reference to 
the date as 1st January 1975. This is what I 
have stated. 

SHRI LAL K. ADVANI : Election Com-
mission goes on preparing it throughout the 
country. So far as Delhi is concerned which is 
stated to be the main basis, why have you to 
prepare, the electoral roll separately '?   After 
all you have to justify. \  



153   Delhi Municipal Corporation        [11 NOV. 1974] (Amdt.) Bill, 1974   154  

Subject to the superintendence, direction 
and control of the Central Government. I t;:ke 
strong objection  to  this. 

 

Why not make it five in order to enable ' the 
majority party in the Corporation to take 
decisions. It may be Jan Sangh today the 
Congress tomorrow. Whosoevur it is, the 
policies of the Corporation should be 
implemented through the statutory committees. 
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"Kindly refer to your letter No ...............  

dated  29-8-73   regarding settlement     of 
Corporation's dues. 

 

"The outstanding dues of the New Delhi 
Municipal Committee with regar<t tn the 
payment of electricity tax have since been 
settled. The New Delhi Municipal 
Committee has been asked to make 
payment of electricity tax to the 
Corporation..." 

 
SHRI KHURSHED ALAM KHAN     : 

What is the amount? 

SHRI LAL K. ADVANI : The amount is 
Rs. 4.57 crores. 

SHRI KHURSHED ALAM KHAN : The 
N.D.M.C. says it is Rs.  13    lakhs. . 

SHRI LAL K. ADVANI : I am not con-
cerned with the N.D.M.C. I am concerned 
with the authority under the law namely, the 
Lt. Governor... 

SHRI KHURSHED ALAM KHAN : Has he  
mentioned  this  in his letter? 

SHRI LAL K. ADVANI : He has men-
tioned... 

SHRI  OM MEHTA  :  But not the Lt 
Governor. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF PARLIAMENTARY 
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AFFAIRS (SHRI OM MEHTA) : Sir, It is 
absolutely wrong. There is nothing like that. 

"Om Mehta, you are talking nonsense; sit 
down." 

SHRJ OM MEHTA : Sir, you decide 
whether he is talking sense or nonsense. I 
always talk sense. 
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THE VICE-CHAIRMAN (SHRI V. B 
RAJU ) : You can reserve it for tomorrow 
when you speak on Bihar. 
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SHRI OM MEHTA : Sir, I highly object to 
these words.    He is repeating it. 

THE VICE-CHAIRMAN  ( SHRI V. B. 
RAJU)   :  Rajnarainji, let us come to the \ 
point.
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THE   DELHI   MUNICIPAL   CORPORA-
TION (AMDT.) BILL, 1974—Conti. RE   SITTING   OF  THE  HOUSE   ON 
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